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 The representative of the petitioner submitted as follows-    
 

(a) The instant petition has been filed for approval of fees and charges for the 
communication system of NLDC of POWERGRID portion. The Commission 
has already approved the fees and charges of NLDC of POSOCO portion 
vide order dated 14.2.2011 in Petition No.83/2010; 

(b) As per the Investment Approval dated 24.5.2005, the NLDC scheme was 
scheduled to be commissioned within 36 months, i.e. by June, 2008. 
However, the scheme was commissioned on 1.4.2009 resulting in a delay of 
nine months. The delay was due to delay in getting clearance from MCD for 
modification of the building. He requested to condone the time over-run of 9 
months as it is beyond the control of the petitioner; and 



(c) The petitioner is paying lease charges for Bandwidth. The capital cost of `1.7 
crore and annual recurring lease charges of `44.49 lakh for the lease of 
Bandwidth may be approved. 

 
2. The representative of NTPC submitted that reply has been filed by NTPC. The 
fees and charges claimed are in the nature of RLDC charges and they may be allowed 
under Regulation 42(A)(3) of the 2009 Tariff Regulations. 
 
3. The representative of the petitioner submitted that rejoinder to the reply filed by 
NTPC has been filed. 
 
4. The Commission reserved the order in the matter. 
 
 

        By the order of the Commission, 

 
Sd/- 

(T. Rout) 
Joint Chief (Law) 


